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OA NG, 1374/2002
MA 1413/2002

New Deihi this the 14th day of May, 2003

Hon’ble Smt.Lakshmi Swaminathan, Vice Chairman (J)
Hon’'ble Shri S.K.Agrawal, Member (A)
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Parshuram Sahoo,
5/0 shiri Bidydhar Sahoa,
227-8, Ground Floor,
Hari MNagar, Ashram,
Mew Dsihi.
» JApplicant
IE=1 Bt o e o = ==
By Advocatse 5hri Mancg Kumar as)
VERSUS
1. Directorate of Education,
Govt., of NCT of Dslhi
through its Director, 014
Secretariat, Gsihi-5
e — — 7 1n r P R
2. Ths Delhi Si.lb\_liuli'labc Servicsas
Selection Board through its
Chairman UTGs Building, Bshind
Karrkardooma Court Compisx,
Institional Area, Shahdara,
Deihi—-110G32
» sRespondents
(By Advocate Shri Ajesh Luthra for R-1)
[ o - S Sy RO (T A
{By Advocate 3hii Vijay Pandita Tar R-2)

cnallenging the order issued by the respondsnts dated
17.11.,2G00 resad with the order dated 14.2.20072,

2 We have hsard Shri Mancj Kumar Das, learnsed
counsel  for the applicant, Shri  Ajesh  Luthra, lsarnad
counsel Tor Respondent No.1 and Shri vijay Pandita, lsarned
counssl Tor Respondent No.2 and perussed the plsadings on
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. Wa ¥ COngidered ine reasons given by tha
appiicant in MA VA13/2002 praying for conaonation of
aslay. Hig contention iz that thea delay in Tiling tha OA
i oonafids  and as nhe had =aubmitted &
Turtnsr Ffepresentaticon to  ths Han'Gle Minister ot
saucation which was penaging, after Memo,dated TT.11.20G0
and hence ths delay should bes condonad, This canncot be
acGeptsd in the light of a catensz of Judgsmsnts of ths
Hon'Gle the judgements of the Hon’'ble

supireme  Court in 5.5.Rathors v=.S5tats of MF {AIR 1380 sC

1G] and K.R.Mudgal and Ors v=.R.P.5ingh and Ors

any sttect of extanding the period of 1 it
is Turther relavant to nots Trom the lstter datsed
14,2.20G2 that the rsspondsents ars merely reftsering 1o
thneir earlisr Memo dated 17.11.20G0 ¢ ot
the sams) wnich has bessn jssuad to  the applicant  and
stating that he had already been informed about the
pasition  eariisr. They have alsoc stated “hance his
candidature Tor the =aid post cannot be reconsidaered”.  In
the facts and circumstances af the cass, ths repsated
reprezantations  of ths gxilend tns psricd
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gitner for a 50 or 57 candidate, canitendad by the
igarned counssel Tor the respondents, as the cass may LS
and the applicant cannot ¢laim as a matter of right to oe
appointed in the ressrved post as a general candidate. In
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anfarceanle right e the applicant fTor appointment
to the post of Assistant Teachsr {Oriya )} againat the
reserved catsgory to which he doss not oeiong,

10 , In the result, for the reasons given apove, the 0A
Tails and is dismissed. NG order as to Costs.
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( S.K.Agrawal) (Smt.Lakshmi Swaminathan)

Vice Chairman (J)



